By Adv: Sri Y.p. Mishra
VE RS TS

through General Manager,
ilway,

Union of India,
North Central Ra
Allahabad.

20 Divisional Rallway Manager,
North Central Railway,
Allahabad.

B Divisional Account Officer (Pension),
North Central Railway,
Allahabad.
- « -« « . Respondents

By Adv: Sri NIL

ORDER

o
The applicant is &he Railway pensioner having

retired in the year 1985 with monthly pension of RS
278/- after 40% Commutation. On 25.1%.1998, “5s
stated by the applicant, Branch Manager, SBI,
Mirzapur wrote to the Branch Account Officer
(Pension), North Central Railway, Allahabad
(respondent No. 4) for revision of pension of the

@gpplicant. In résponse to the same, respondent No.

4, wrote a letter to respondent No. 1 for sanction
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pension being recurring cause of action
wot be

ke rejected on the ground of limitaticmr
o ; o

TS (O
3 The applicant has annexed certain documents
including the letter which is stated to have been
written by the Branch Manager, SBI, Mirzapur.
However, these are typed letters and not a photocopy
oif “Ehe eriginal. The respondents, however, have to
NEETEwv the authenticity of these documents before
také?j a suitable decision as to the matter of
Eevision . Applicant’s counsel has stated that the
applicant will be satisfied, if the respondents, at
least consider the case for revision and take an
appropriate decision. The applicant has also sent a
Tépresentation dated 2912 2006 to the Branch
Manager (Annexure & to the OA page 18 ) The
réspondents should treat it as a representation for
revision, consider it with reference to the records
which are available and after verifying the
authenticity of the documents as mentioned above.
After considering the request for revision they
should take appropriate decision as admissible under

the rules and Communicate the same to the applicant
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